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IN THE COURT OF VIKAS DHULL: ADDITIONAL
DISTRICT JUDGE-01, TIS HAZARI COURTS (WEST),
DELHI

Execution No. 61644/16
In the matter of :

Kanwar Singh Tanwar

S/o Sh.Ramesh Tanwar

Rlo WZ-407, Village Basai Darapur
New Delhi.

.. Decree Holder
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Through Cisco Webex Video Conferencing

17.07.2020 (11.45 a.m. to 12.05 p.m. )

Pr: Sh.Achal Gupta, Ld.counsel for the Decree
Holder.
(Mobile No.: 9891191186)
(Email Id: achalg@aeqlaw.com)
Sh.D.Hasija, Ld.counsel for judgment debtors
no.3 and 4.
(Mobile No.: 9818815643 and 9810064629)
(Email ID: hasija@ymail.com)
Sh.Javed Ali Choudhary, Ld.counsel for
' (Mobile No.:9818614071)
- (Email ID: javedadv2@gmail.com)
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2 It is further confirmed by him that he has also
filed on record the copy of proforma sale deed.

3. On inquiry from Naib Nazir of this court, who
is also present through video conferencing, he
has confirmed this fact and he has also confirmed
that JD no.4 had come to him for inspection of the
court record. However, today, Id.counsel for JDs
no.3 and 4 has submitted that original sale deed
which has to be executed before the Sub-
Registrar was never produced on court record by
the DH for perusal by JDs no.3 and 4 to see as to
whether the same is in conformity with the order
of the Honble High Court of Delhi dated
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Further, | inquired from Id.counsel for JD no.2
as to whether JD no.2 has any objection with
regard to the proforma sale deed to which
Ld.counsel for JD no.2 has replied that he is
unable to contact with JD no.2 and, therefore, he
is unable to make his submissions.

JD No.2 has been duly served with the court
notice in this case and having regard to the
submission made by Id.counsel for JD no.2, this
court is of the opinion that JD no.2 is intentionally
not contacting his counsel and neither appearing
before this court just to avoid the execution of sale

In the facts and circumstances, this court has

 itself perused the proforma sale deed pro

ldmumel for DH and’this eowt certif
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has submitted that due to listing of his various
cases on 20" of July, 2020, he will not be able to
appear alongwith JDs no.3 and 4 before the Sub-
Registrar Office for getting the sale deed executed
and accordingly, he has made a prayer that
22.07.2020 be fixed as a date for execution of
sale deed before the Sub-Registrar.

Ld.counsel for DH has given his no objection

for the same.

10. In the facts, let DH, JD no.2 and. JDs.no.3

and 4 with their respective counsels appear
before the e Sub-Registrar Il, Basaidarapur,
Delhi on 22.07.2020 at 10.00 a.m. for the
purpose of execution of sale deed.

11.  In case, JD No.2 fails to appear on the

said date and time, then in her place, ! GPMM
s.h.Balram Sharma, S/o Sh. Budh Ram
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Employee Code No. 82689141 posted as naib
Nazir in this court to execute the sale deed in
place of vendor i.e. JD No.2 Smt.Pratibha.

12. DH shall pay the conveyance charges to
Sh.Balram Sharma as per rules.

13. Sh.Balram Sharma is directed to appear
before e Sub-Registrar Il, Basaidarapur, Delhi
on 22.07.2020 at 10.00 a.m. alongwith his
official ID card and Aadhar Card.

14.  Put up on 27.07.2020 for report regarding
compliance.

15. Aoopyoforderbesenttodeounselfor
decree holder, to Id.counsel for judgment debg-




Civ DJ 52/2016
7845/16

WG CDR I S LAMLA (RETD.) THROUGH LRS.Vs.
SH. RANJIT SINGH AND ORS.

16.07.2020

Pr: None.

In compliance of circular dated 15.07.2020 of the
Ld.District and Sessions Judge, West, THC, Delhi, this
matter has been marked as urgent being listed under
the category of miscellaneous arguments.

nsels through Nazarat Branch, West, THC, Delhi




